
CSNI"RAL ADMINI:StRATXVE TRIBWNAL 
nnHi\.BAD BEICH AIJr'ffABM>. -

Qr.i~inal. Applicati.oo Jlo. 1292 Of 2002. 

Moad&y. tb1a t.be day of Dees-her, 2002. 

Hon.•ble Kr. s Daya.1.. lls•ber-A. 

Hoo• ble Kr. A. K.. Bhatnagar, 11 •ber-J. 

sr1 fla•i Chand 
aged about 48 yea rs. ~ 
s/o sri Late Rosban Lal dlatarvecil. 
R/o sbnsbi J Nagar Post Ya.aauna Bridge. 
Agra. at pee.sent 11/T/C East Bank 
Railway Colooy. Yaauoa Bridge, 
Agra. 

• ••••••• Applicant. 

(By Advocate: 'l11-peraoo) 

versus. 

1. tJDion 0£ India 
through the Genecal Manager, 
-.stern RaJ.lvay,, c:hu:rcngate, 
~Ni, K'harastra. 

2. DJ.vJ..aicnal safety Officer,, 
western R.ai l va y. Kot a I>i.v .i.s ion., 
aa jast.han. 

3. --- -station superintendent 
Ya::ama Br!.dge Agra, Railway 
statioo Agra, "estexn Railway. 
xata Division, R:aj aat.han • 

•••••• Reapondents. 

(By Advocate: sri A.X. Gau:r} 

ORDBR 

By t:b1 s O.A. the applicant baa songbt a di rectiOD 

to the re.spndenta to i:rcvide tbe copy 0£ the impigned 

renewal ard r and other relevant papers to the applicant 

£or filing the depa.rt,:aental aP!leal. 

2. The l:rie£ facts giving ri.ae to this o~. are that 

appll.cant was inlti.ally appointed as .Plateform Parter in 

the year 196a. It i.:s further claimed tbat applicant vaa 

PJSt:ed at Agra, Eaat Bank,, Ya:a1na Br.i~e,, Railway Stat:.ian. 

Agra by resp•&a•0 t Bo. -3. It i.:a also claimed that applicant 

vaa no~ allot:Jll!d to perfOLm his duti.ea and tbs appl.icant waa 



,, 

, 
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abovo absent t.111 09.09.1995 without any reason. 

2. '!'he applicant states that he joined his duties 

oo 10.l0.1995 at l,.oo hours in Agra East sank Yard and 

be was informed on 12.09.1995 by the Yard Maater East 

Bank thilt he would not be permitted to join his duties 

on account of the transfer and no transfer order was given 

to the appli.Cdnt. Feeling aggrieved. the applicant filed 

a suit oo.1029 of 1995 Nemi Chand vs. station superintendent. 

yaai,na sridge. igra and others in the court of Civil 

JUQge (JU,OJ...or Division), Agra. wh.ich was dismissed in 

def'ault on 1,.12.1998. 

-&. It .is also claimed that services of the applicant 

teminated and be was informed by someone from station. 

H:> order i.D writing was iasued by the respondents to that 

effect. However. without going into the merits of the case. 

in our op.i..nion, the interest of justice will be better aerved 

il the representation. which is moved afresh by the applicant. 

i.s decided by the respondents within stipulated period. 

'lh.e applica nt may file a fresh representation to the 
f 

respondent N0.2 wit.h.i.n one month and the same shall be 

decided by the respondent N0.2 with a reasoned and 

speakiog order with.in 3 months from the receipt of a copy 

of tnis order. 'the o.A. is accordingly disposed off. 

5. there s hall be no order as to costs. 

~ ~ 
MEMBER (J) MEMBER (A) 
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